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I On account of paucity of time, the arguments in this case would not be
conpleted as we have a part heard. Moreover, Learned Counsel for the PeUtioner has
explessed that by mediation the dispute could be resolved. Let the insbuctions in
writhg be brought before this Tribunal by both the Parties if there is any such
proposal.

List on 3ro October 2016. hr
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